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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI. :

Regn.No. OA- 27 36/00 Date of decision: 4.3.1992
L
Shri HeK. Pruthi - v... Applicant
Versus

Union of India through

tha Chairman, Central ceee Rmspond ents
Board of Excise and

Customs & Others

\

For the applicant  ,... Shri R.R, Rai, Advocate
For the Hnsﬁdﬁﬂ@ngs veoa Shri P, H Pamchandanl, Senior
\.‘W - -Counsel - -
CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J) e

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1.

2.

Whether Reporters of local papers may be allowed
to see the Judgment? ‘}4/_)

To be referred to the Reporters or not? %

JUDGMENT

(of the Bench de11vered by Hon'ble Mr. P.K. Kartha,
Vice Chalrman(J))

Thse applicant, who has worked as an Insgector in

-

the office of the Central Excise & Lustome, is aggrisved
by the impugned order dated 25,4,1989 whereby he was
placad under suspension, Ha is presently receiving 75%

of hig pay and allowances by Way of subsistence zllouance,

He has prayed For quashing the impugned order of suspension

and for his reinstatement with gll consecquential benafits,
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According tolhim, the period oﬁ_suspénsign.iﬁ gnduly:long
and continuiﬁg-hiﬁfunder‘susomnsion is contrary to the
Admiﬁistratige Instructions issued by tha:Govarnmant

on the subjects

2e Thg'raspond@nts Havu stated in their counter-

sffidavit that the applicant was involvsd in illegal

cl=arancas ofguatch hovgmmntSWValuad at Rs, 25,25,400
intercmpted.and seized by ths officers of Lustoms
(Prauantivu) on 1,2,1989 on receipt of spscific complaint,

3

Inu&stigatibns eraalgd that on 31.131989; he was asked
to‘@xaming a censignment of 24 post parcels said to
contain wrist-watch modules, Ha gaue.an examingticn
report to tha'efféctrthat ha opened a parcui No,73014 and
found the gnods.as per declaration, In fact, the said

- parcel was not opened end examined by him and it contained
watch movemsnts instead of wateh modules, The consignment o
would have been cleared aﬁftha basis of his sxamination
‘rapart, thch uou;d'hava céu;gd loss to the sxcheguer,

The respoﬁdentshava'stated that an aporiser of Customs

is also inuolugd-in the incident. Initiation of comman
proeaedingg against them is under considération of the
Central Uigilaﬁca Comﬁiasion.

3, e have carefully gome through the rscords of the
cggﬂ and have-considg;ed the méttmr. The applicant has
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relied upon numerous rulings%and we havs duly considered
them. In our opinion, there is some:farce in thae
contsntion of the applicant that the disciplinary
prccsgdings thch.had heen contemplated by the respondents
should have béen initiated within a ?éasonabla time, At
‘the gameg time, ue éo not consider it approprizte to set
aside and gquash the impugned order of suspsnsieon as the
contamplatad disciplinary proessidings relate to the
alleged miscenduct of a seriogus natura,

4, After hsariqg.bqth sides, ue dispose of the
~pressnt'gppliCation-uith the Follouing‘orda:s and
diractiqns:- e ,

- if they so choose,

(i)  The fmspondents siay f. 1ssus the chargao-
sheet to the applicant in raspgct of the
allagmd.misconduct on his partAas 2X D 8-
ditiously as possible but in no mvané,
later than six monthes from tha date of

_ ( .
raceipt of bthis ardar, In case the
respondants de not do so, the impugnad
ordar of susﬁwnsion dated 25,4, 1989 shall
be deemed to hauve been ravoked on the
axpiry of the said nsriod of six.mmnths.
In that eveﬁt, the respondents will be at
liberty to post the applicant in any
assignment uﬁich they.may consider appropri ste,
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(ii) There will be no orcar as to costs,
(8.4, Dhoundiyal) . (P.K. Kartha,
Administrative Member Yice~Chairman{Judl,)




